NEUTRAL CITATION NO. 2025:MPHC-JBP:53867

1 WA-3101-2025
IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,
CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 28™ OF OCTOBER, 2025

WRIT APPEAL No. 3101 of 2025

SHRI RAMPRATAP SINGH
Versus
BIRENDRA SINGH BISHT AND OTHERS

Appearance:

Shri Manoj Sharma - Senior Advocate with Ms. Lavanya Verma - Advocate for the
appellant.

Shri Akash Choudhury - Advocate for respondent No. 1.

Shri R. K. Verma - Senior Advocate with Shri Bhuvnesh Sharma - Advocate for

respondent No.2.

WITH

WRIT APPEAL No. 3100 of 2025
LAL PUSHPRAJ SINGH
Versus
BIRENDRA SINGH BISHT AND OTHERS
Appearance:
Shri R. K. Verma - Senior Advocate with Shri Bhuvnesh Sharma - Advocate for

the appellant.

Shri Akash Choudhury - Advocate for respondent No. 1.

Per. Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

After detailed arguments, it is agreed between the parties that these

appeals be disposed of with the following directions:
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(1)  The appellants shall file their reply to the writ petition on or

before 6th November, 2025.

(11) Learned counsel for respondent No.l Birendra Singh Bisht
submits that no rejoinder would be required to be filed and he shall be
addressing arguments based on the record of the Tribunal.

2.  In the meantime, it is agreed that the order dated 14.10.2025 passed in
W.P. No.16504 of 2025 is set aside subject to further orders that would be
passed by the learned Single Judge on merits of the matter.

3. Learned counsel for respondent No.1 Birendra Singh Bisht submits that
he shall not be pressing or acting upon the letters dated 20.10.2025
(Annexure A/5) and 21.10.2025 (Annexure A/6). This however is subject to
further order that may be passed by the learned Single Judge in the writ
petition.

4.  Keeping in view the facts and circumstances as also the fact that the
dispute pertains to the Executive Committee of the registered Trade Union,
we request the learned Single Judge to expedite the hearing and endeavour to
conclude the proceedings as early as possible. It is expected that parties shall
cooperate in the early disposal of the petition. We have neither considered
nor commented on the merits of the contentions of either parties. All rights
and contentions of the parties are reserved.

5. With the aforesaid directions, both the appeals stand disposed of.

(SANJEEV SACHDEVA) (VINAY SARAF)
CHIEF JUSTICE JUDGE
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